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Ayt Bhopal,-the 6th August 2016
No. F-1-07-2016-One (1).--In exercise of the powers conferred b)'c clause (2) and(3) of Article 166 of the
Conztitution of India, the Governor of Madhya’ Pradesh. is pleased 0. make following further. amendments in the
Madhya Pradesh Government Business (Allocation) Rules, namely:—-

AMENDMENTS

In the said rules,

Lo Inrule 2, after existing serial number 1.X VI, and eatr

y relating thereto the following serial number and
entry relating thercto shall be added, namely - )

"LV Happiness Depagtuient.””,

2. i the Schedule, after existing heading A

LXVI" and entrics
entries relating thereto shall t

relating thereto, the following hcading and
e added, namely:—«

“LAVIE- Huppiness Departinent',

(A)  Matters of policy dealt within the Department:

L 7o adentity the measurements 10 meususe happiness and well-being and to define them.
2. Determine j',‘ll‘l(!(‘“n(:.'\ for coordination amongst ditferent (Jcp.-vn-(mcms in view of eahancing expansion
L. of Bapploess in the Stote
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3. To bring in mainstream the

i proccdurc of dqlcrmmauon of the concept of happmcss pohcy ascertainment
and implementation. ;

4. Formation of Action Plan aad activitics for perccptfon of happiness.
5. Assessment of statc of mind of cxtitcm of thc state on alundards by regular intervals.
6.

Publish a survcy report bcmg prcparcd on stntua ol' happincss.

7. Continue rcscarch for im

provcmcnt in mcdm of cxpanslon ‘of happinegs and in standacds of their
evaluation, )

8. Exccute as a form of Knowlcdgc Rcsources on thc matter of hnpplncu
(B) Acts and Rules admlnislucd by lhe Dcpur!mcn!' ' :
Nil.

(C) Directorate and Offices coming under the I)(:I)iirtlxlcnt: ,
Nil.

(D) Board and Corporations set up under Acts:

’
1. State Happines -(Urgzmuuon
(E) Other Institution and Bodlcs not covered upd¢r (D) above:
Mil. ! , '
(Fj Name of Service, if any, coming under the Department and

Special Sexvice matters, If any:
Nil.”,

' $ '
By order and in the name of the Governor of Madhya Pradesh,
‘ K. K KATIYA, Addl. Secy,
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